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UTAMIL NADU] ACT No. XV OF {9582

[THETAMIL NADUj BHOODAN YAGNA
, Acr, 1958]

[Receired the assern: of the President om i Stk Julv 1938,
first published in the Fort St. G=orge Gazetie
on the 16th July 1958 (Asadha 25, 1880)]. - |
"An Act to facilitate the donation of lauds for the
. . - Bhoodan Yagna and the transfer and settlement of
_such lands in the 3[State of Tamil Nadu.]

- WHEREAS it is' nccessary and expedient to facilitate the.
donation’of lands for the Bhoodan Yagna ifitiated by
- Shri Acharya Vinobha Bhave and the transfer and séttle-
ment of such lands for the benefit of landless poor persons
or for community purposes and to provide in . Gramdan
villages for the vesting of lands-in, and the ri1anagement
of those lands by, the Sarvodaya Panchayat i 1 the 3[State

- of Tamil Nadu] ; o | L

Beit enacted‘in-the Ninth Yeaf of thé Republic‘of Iﬁdia
as follows — : ’ ,

I.(1) This Act may be called the Tamil Nadu] Shorttitle
Bhoodan Yagna Act, 1958. and extent-

(2) It extends to the whole of the 3[State of Tamil |
Nadu]. ‘ : , .

1 These words were substituted for the word * Madras” by the
Tamil Nadu Adaptation of Laws Ordeér, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, RV
1969. ,

2 For Statement of Objects and Reasons, see ror? St. George Gazette
Extraordinary, dated the 4th November 1957, Part IV-A, page 130.

 For the report of the Joint Select Committee, sce Fort St. George
Gazette Extraordinary, dated the 12th February 1958, Part IV-A,

pages 5-20. : . o
This Act was extended to the added territories by section 3 of
and the First Schedule to, the Tamil Nadu (Added Territories) Exten-

sion of Laws (No. 2) Act, 1961 (Tamil Nadu Act 39 of 1961) repealing

i

the corresponding law in force in those territories. ‘

© 8 This expression was substituted for the expression “ State of
Madras”’ by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amendment)
Order, 1969. '
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Definitions' 210 tius Act, unless the context ctherwise requires—

(a) ¢ Bhoodan Yagna’ means the movement
initiated by Shri AcharyaVinobha Bhave for the acquisition
of lands through voluniary gifts for distribution to land-
less poor persons, co-operalive socicties or Sarvodaya
Panchayats or for community purposes]; :

(b) ¢ Community purpose’ means any purpose
which is for the general good of ithe community ;

v . () $Government > -means the State Government ;

2[(d) ¢ Gramdan land’ means land donated for
- .Gramdan in a Gramdan village and includes any land in
. ,such village donated for the Bhoodan Yagna and granted
" under sub-section (1) of section 19 to the Sarvodaya

" Panchayat constituied for that village ;
" (e) *Gramdan village’ means any revenue village

L RN :

" 6r'villages or pirt or parts thercof in which—

S Y (i) not less than two-thirds of the number of -
.~ + . persons residing and owning lands donate all their lands
-for'Gramdan ; or o | . ;.

' (ii) not less than one-half of the total extent of the
it 1 lands owned by persons residing in such village or wvillages
stslatbin o part or partsis donated by persons residing and owning

Jands thercin donating all their lands for Gramdan,

-

“and which the Government may, by notification, declare
to be a Gramdan village] ;-

Lan o) %[(ee) ‘Inquiry Officer’ means the Tahsildar or

L . the - Deputy Tahsildar in independent charge, having

A jurisdiction in the taluk or sub-taluk where lands donated

for the Bhoodan Yagna are situaic or such officer as the
A .

~ 1These words were substituted for the words " Tandlesn p:)m
’ 1;:IerflcnsB l(l)r t(‘;)r co‘?mum& pur%oscs” by section 2 () of the Tamil
‘Nadu Bhoodan Yagna (Amendment) Act, 1964 (Fumil N ‘
Pyse ooy , V904 (ol Nadu At

2These clauses were substituted for the orivinal clauscs
‘ e © Substit ginal clauses (o
(e) by section 2 (ii) of the Tamil Nachy Rhaadan  Yaung (Amen(gr{*xgr?g
Act, 1964 (Tamil Nudu Act 36 of 1964). -
3 This clause was inserted by section 2 (iii) of the Tamil Nadu

théc))dan Yagna (# mendment) Act, 1964 (Tamil Nadu Act 36 of
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village or villages where lands donated for the Bhoodan
'Yagqa arc situate, as may be specified in the notification;)

' (f) ‘landless poor person’ means-a& person who
- either is not a owner of land or a owner of land which
- does not exceed the limits prescribed inthis behalf and whose
~annual income does not exceed three hundred rupees ;3

(g) ‘owner’ includes any tenant having heritable
- and alienable interest inland ;

) * SarVOdaya Panchayat® means the Sarvodaya
Panchayat constituted for a Gramdan village ;and

(i) ¢State Board® means - the 1[Tamil Nadu
- State Bhoodan Yagna Board] established under section 3.

3. (1) The duty of carrying out the provisions of this Establish

District Collector may, by notification, appoint for such

ment and[

Act,shall, subject to, the restrictions, conditions and limita- ;o 0 o
tions therein contained, be vested in a Board to be called tion of State
" The 1[Tamil Nadu State Bhoodan Yagna Board]’. Board.

" (2) The State Board shall be a body corporate having
perpetual succession and a common seal with power to
enter into contracts and to acquire, hold, administer and
transfer propefty, movable or immovable, and shall, by .
the said name, sue and be sued. e

" 4. (1) Thé ‘State Board shall consist of a’ Chairman Copstitution
and ten or more but not exceeding fourieen other members of State’
who shall be appointed by the Government in consultation Board.

with Shri Acharya Vinobha Bhave or a person nominated
by him in writing in this behalf. . .. =~ .

1

@) The appointment of the Chairman and the other

members of the State Board shall be published in the
Fort St. Geroge Gazette.* | .

1 This expression was substituted fot the expression *“Madsas -l

State Bhoodan :Yagna Board * by paragraph 3(1) of, arid the‘Sphedulé‘ :
{0, the Tamil Nadu = Adaptation of Laws Order, 1970, which was:
deemed to have come into force on the 14th January 1969, . .. ...

*Now the Tamil Nadu Covernment Gazette.
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Termof 5. Every member of the State Board including the

ofﬁce. Chairman, shall hold office for a term of four years from -

the date of appomtment, and shall be clgibile. for re-
appointment.

stquahﬁca— 6 (1) A person shall be dlsquahﬁcd for appomtmcnt
ey - tions for to the State Boaxd if on the date of appomtment such
 member- ,
s shxp. pe:son--

(@) is less than twenty-one years of age or

~-.z>

e

FELRE

(b) is of unsound mmd ‘or

e‘l” e

_(c) has applied to be or has been, or xs, adjudl-
ea.ted an msolvent or - TR T S
e (d) has been sentenced by a Crlmmal Court for an
. offence involving moral delmquency, such sentence not
e “3_’: havmg been' reversed ; or R

T8 b

(e) has on any previous -occasion’ been rcmoved .

ST s from the office of members of the State Board or of a
oo - Local Committee or has been removed by order of a
SRR competent Court from any position of trust ecither for
mlsmanagcment of orruptxon.

: . (2) A member of the State Borad sha!l cease to, hold
R h1s ofﬁce if he—

(a) is senfenced by a Criminal Court for an offence
..., . invelving moral dnlmquency, such sentence not having
‘.. ., beenreversed ; cr

f(b) becomes of unsound mind ; or

(c) has apolicd to be, or has been, or is adjudicated
aninsolvent.

chhefisnaﬂon 7. The Chaxrmcm or any other member of the Stute
or m‘é’n’?ﬁé‘& Board may at any time resign his office by tendering his
i resgination in writing to the Government. No such
I resignation shall take effect unless it is accepted and the

acceptance is communicated to him. .

»
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a8, (1) The Goverment may, after making such enquu;x Removal of
as may be prescribed, by order, remove the Chairman, or Chairman e or .
any other member of the State Board, if they are satisfied member. -

- that the Chau'man or member—-— N

. (@) has become disqualifiedfor appomtment to the
gtate ‘Board for any of the reasons mentioned in section
or | o

, (b) has become meapable of actmg as Chairman or
other member or has so abused his position as Chairman
or member as to render his continuance as such detnmental
to the public interest; or

(c) has failed, without excuse sufficient in the
oplmon of the State Board, to attend three consecutwe
meetings of the State Board.

2) Where a person who has ceased to t~ 2 member
by reason of his failure to attend  three consecutive
meetings of the State Board applies to the Government
within one month from the date of the order of removal

~ for restoration to office, the Government may, on the
‘recommendation of the State Board restore h1m to -his
office of 'member :

Provided that a member shall not be 50 restored
more than twice durmg his term of office.

~ (3) Every order of removal urder sub-section @)
or of restoration under sub-section (2) shall be published
~in the Fort St. George Gazette*

9. (1) Any casual vacancy in the office of the Chairman ;. £
or any other member of the State Board shall be filled ca‘s;‘;g o
within two months by a fresh appointment, in the manner vacancies.
prescrtbed

(@) The Chairman of member appointed to- fill a
‘vacancy under sub-section (1) shall enter upon office
forthwith but shall hold office only so long as the member
‘in whose place he is appointed would have been entitled
to hold otﬁce if the vacancy had not oceurred -

, (3) Evety appointment under sub-sectmn (1) shall be
pubhshed in the Fort St. George Gazette®

. ®¥Now the Tamil Nadu Government Gazette.
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. " Dissolution 10, (l) If at any tzmu the Govcrnment are satlsﬁed -
i oof State that-- :
”4“30&1':1. Lo o i R

«wi?*f,‘b‘ﬁ,é;;@,géf

“(a) the State Board has failed without reasonable -
- cause or excuse to discharge the duties or to perform the
L &mctmns imposed on or asmgned to it by or under this
5 Act; for . ;

s (b) circumstances have arisen in which the State, ’
Board is or may be rendered unable to discharge the duties
or to perform the functions 1mposcd on or assxgned to it -
by or under thlS Act; or } |

(o) it is otherwise expedient so to do,

- théy may, in -consultation with Shri Acharya Vihobha
- Bhave, by notification direct—

| (i) in cases falling under clause (a), that the
State Board be dissolved and reconstitutea on such date
_ as the Government may fix in that behalf, and

B ¢ ) cases falling vnder ~Innse (h) or (¢), that
‘the State Board be superseded for a specified period.

~* (2) Before publishing a notification under sub-section
(1), the Government shall communicate to the State Board
‘the grounds on which they proposeto do so, fix arcasonable
‘"period for the State Board to show cause against the proposal
and consider its explanations or objections, if any.

S (3) On the date fixed for the dissolution of the State
. Board under sub-section (1), all its members as well as
.. 1 its Chairman shall be deemed to have vacated their offices
- and fresh appointments shall be made in accordance with
the provisions of this Act and the Chairman and the
members newly appointed shall enter upon their offices
on the date fixed for tne reconsitution of the State Board.

; 4) Supersession shall take effect from noon on the
date specified in the notification or if no date is specified,
on the date of publication of the notification, and thereupon
the following consequences shall ensue :— :

. (@) Aau members of the State Board as well as its |
Chairiuan shall be deemed to have vacated their offices,

e s Ak e e+ ORI TBPR IR .
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. (b) All or any of the powers and functions of the
State Board and of its Chairman shall, during the period of
superscssion, be cxercised and performed, as far as may

- be, and to such extent as the Government may determine,

. by such persons or by suth authority as the Government

may appoint in that behalf. ‘ C ~

(5) The Government may, by notification—

_ (a) from time to timé extend the period of super-
. session of the State Board ; and ‘

(b) make such other incidental or Cénéequgnfial ]

* provisions as may appear to themto be necessary. = *
. e "iv'.l’”'viw'

(6) The Government shall reconstitute the State

. Board ‘before the expiry of2the period specified in the
- notification undcr sub-section (1) or of the extended period
- notified under sub-section (5). i+ . Lo
- (7) When the State Board is dissolved or superseded
under this section, the Government until the date of the
reconstitution thereof .and the reconstituted State Board
thereafter shall be entitled to all the assets and be subject
to all the liabilities of the State Board as on the date of -the
dissolution or supersession and on the date of the re-
- constitution respeciively. |
11. All lands donated for purposes of the Bhoo"dap Vesting of
Yagna whether before or after the commencement of -this land in Siar«
Act shall subject to the provisions of sections 16, 17 and Board.

20 ves: in the State Board.

12. (1) The State Board may appoint one of its mem- Seéretary
bers to act as its Secretary and such other officers and
serva-its as it may deem necessary for the purposes of this

Act.

(2) The State Board may delcgate to the Secretary
any of its powers, duties or functions under this Act except
such powers, dutics or functions as the Governm~nt may by

- general or special order specify. , L

2. The State Board shall meet, and shall from timé"Meet}ngs
to time make such arrangements with reference to the %f ?rtgte
place, day, hour, notice, management and adjournment of Board.
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" 'its meetings, as it may think fit, subject to the following

- . provisions, namely :—

| (d) the Chairman may, whenever he thinks fit and
~-shall, when so required by the Government, call a meeting of
the State Board ; :

(b) the Chairman shall attend every meeting of the
State Board unless he is prevented by sickness or other
reasonable caus:

.. (©) no business shall be transacted at any meeting
S unless there be present a majority of the number of
R members then in office ;

(d) every meceting shall be presided over by the
-Chairman and in his absence by a member chosen by the
~meeting to preside for the occasion ;

(e) all questions at a meeting shall be decided by a

‘ majority of the members present and voting at the meeting,

: and in every case of equality of votes, the person presiding
- shall have and exercise a second or casting vote;

(f) if a poll be demanded, the names of the members’
voting and the nature of their votes shall be recorded by *he
person presiding,; and

(g) minutes of the proceedings at cach meeting (together
with the names of the members present) shall be recorded
in a book to be provided for the purpose, and such minutes
shall be read at the next ensuing meeting and signed by
the persou .residing at such meeting. The minutes book
'slzlh-an be open to inspection by any member during office

ours. S

Acts of  14. No act of the State Board or of any person acting
State Board, as Chairman thereof shall be deemed to be invalid by
, °t°'iongt reason only of a dsfect in the establishment of the Board .
, Finvaﬁdateg or of such act having been done during the period of any
- byinfor. Vacancy in the office of Chairman or member of the State
.. mality, ete, Board, or on the ground that the Chairman or any member
© . of the Board was not entitled to hold or to continue jn

~ such office. | |
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" tration. - Please see section 11 of the Tamil Nadu Bhoodan Yagna.:: ST
(Amendment) Act, 1964 (Tamil Nadu Act 36 0f1964). - Tt
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15. (1) The State Board may, for any district or por- Local Com-
tion of a district, constitute a Local Committee consisting mittees.
of not more than five members who shall be appointed
by the State Board from among the residents of the area
concerned. The appointment of such members shall be
subject to the approval of the Government and shsll be
for such period as may be prescribed. * A

(2) The State Board shall appoint one of the members
of the Local Committee {0 be its Chairman who shall also
act asits Secretary.

(3) (@) The State Board may authorize any Local
Committee constituted under sub-section (1) to exercise in
the area within the jurisdiction of such Local Committee all
or any of the powers, duties or functions vested in theState
Board by this Act except such powers, duties or functions
as may be specified by the Government by general or
special order, and may in like manner withd-aw such
quthority. ,

(b) The exercise of any puwois, daties or functions

delegated under clause (2) shall be subject to auch restric-
tions and conditions as may be prescribed and also to

~ control and revision by the Government cr by such persons -

as may be empowered by them in this behalf. The Govern-
ment shall also have power to control and revise the acts or
proceedings of any person so empowered. Y

(4) The provisions of sections 6 to 10, 13 and 14
shall apply to ‘a'Local Committee subject to the modifi-
cation that the powers exercisable by and the duties imposed
on the Government under the said sections shall, in relation

T

SR
R ey

Provided - that the dissolution, - reconstitution- of < -
supersession of a Local Committ_geﬂspglll be subject to the

i
B

approval of the ‘Government. -

F S o ‘ AR

*16. (1) Notwithstanding . anything to the contrary . onation of
contained in any other law for thetime being inforce, - "“/nd.

* Donations and grants of land for the Bhoodan Yagna or for - -
Gramdan made.ot deemed to have : beén made undet this Act prior.:.:
to the commencement of Tamil Nadu *Act 36 of 1964 vrere deemédl {1
to be valid transfers notwithstanding anything contained . n any judge- i
ment, decree or order of any court even if they were not made in
accordance with any law relating to transfer of property cr regis-
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| ‘prescribed manner, donate his land for the Bhoodan'

- Bhoodan Yagna under sub-section (1) is a janmi or any .

.."-2:’_’;%2[{'(3‘)‘E\‘/ery declaration made under sub-seciion'(l)f"-,.—-s;,i
shall be filed with the State Board.]

862 Bhoodar: Yugna {1958: T.N. Act XV
.- . (a) any owner may, »; Jeolaration made inthe

Yagna: .
" Provided that where any land is owned jointly by~

two or more persons, no donation of land shall be valid.. .

unless the declaration is signed by allsuch joint owners ;

" Provided further that a declaration made by a minor
shall not bevalid ; R

(b) any person to whem the Government have
assigned any land onthe ground of his having been a
political sufferer may, by declaration made in the pres- -
cribed manner, donate suchland for the Bhoodan Yagna
provided the followiig conditions are satisfied, namely :—

(i) in the casc theland was not under cultivation
before assignment, the assignee should have brought it
under cultivation within three years from the date of
assignment ; ' L '

; (i) the assignec should have paid in full all the
public chai,.~ due to the Government in respect of the - -
Iand und repaid in futl the loan or loans obtained from the
Government, together with the interest thercon, before
making the donatijon for the Bhoodan Yagna.

(2) Where the owner donating his land for the . .

other landlord i n an area where the Malabar Tenancy Act, ..
1929(2[Tamil Nuda] Act XIV of 1930),:sin force, no dona- .,
tion of his land for the Bhoodan Yagna shall be valid
unless the tenant of such janmi or landlord transfersall
his right, title and interest in, such land to the State .=
Board for the purposcs of the Bhoodan Yagnaby declara-
tionmade inthe prescribed manner. ‘

1 These words were 511bstit1ited for the word * Madras” by the o
Tamil Nadu Adaptation cf Laws Order, 1969, as amended by the ..« ..
Tamil Nadu Adaptatior of Laws (Second Amendment) Order,1969. - -« -

3 This sub-section was substituted for driginzil sub-section (3) by. DY
section 3 of the Tamil Nadu Blwodan Yagna (Amendment) Act; 1964 = - 3
(Tamil Nadu Act 36 of 1964). L : TR
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17.-Y(1) The State Board shall, as soon as may beé, ' earing «

after the filing of every declaration under the sub-sg’ction‘iﬁggggngf

(3) of section 16, publish the declaration in the Fort st.:

George Gazette* and in such other manner as may be

prescribed and forward tHe declaration to the Inquiry

Officer concerrned.] \ i S

(2) Any person whose interests are aﬂ‘écted by any

“such declaration may, within two months of the publication

of the declaration, file objections onthe same ' before
the 2[Inquiry Officer] -

(3) The 3[Inquiry Officer] shall register every such
objection, fix a date for its hearing and shallgive notice .
of such date to the donor, the objector, the State
Board andthe Local Committee concerned.

(4) Onthe date of hearing or any other date to which
it may be postponed, the ¢[Inquiry Office1], shall proceed
to investigate and disposc of the objection and bv order
within such time as may be prescribed either confum the
declaration or declare it null and void. 5[Where there
is no objection, the Inquiry Officer, after making such
inquiry as he deems fit, shall; as soon as may be, by order,
confirm the declaration or declare i. nulland void.]

.

1 This sub-section was substituted for original sub-section (1) by
section 4 (i) of the Tamil Nadu Bhoodan Yagna (Amendment) Act,
1964 (Tamil Nadu Act 36 of 1964). :

2 These words were substitated for the words “Tahsilder or
the Deputy Tahsildar in independent charge, having jurisdiction
in the taluk or sub-taluk where the land is situaic » by section 4 (ii)
of the Tamil Nadu Bhoodan Yagna (Amendment) Act, 1964 (Tamil
Nadu Act 36 of 1964). '

8 These words were substituted for the words ¢ Tahsildar or
the Deputy Tahsildar, as the case may be > by section 4 (iii) of thc
Tamil Nadu Bhoodan Yagna (Amendment) Act, 1964 (Tamil Nadu
Act 36 of 1964). ‘ o = :

4 These words were substituted for the words ¢ Tansildar of .
the Deputy Tahsildar as the case may be ™ by section 4 (iv) (a) of the
Tamil Nadu Bhoodan Yagna (Amendment) Act, 1964 (Tamil Nada _
Act 36 of 1964).

5This sehtence was added by section 4 (iv) (b) of the Tamil Nady*',
Bhoodan Yagna (Amendment) Act, 1964 (Tamil Nadu Act 36 of
1964). o o

. Now the Tamil Nadu Governmemt Gazette.
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1(5) (@) Where the Inquiry Officer passes an

order under sub-section (4) confirming adeclaration; he

.. shall, as soon as may be, communicate the order along '
“ . with the record of his proceedings to the State Board, -

(b) As soon as may be after the reccipt of the
order referred to in clause (a) , the State Board shall— -
(i) publish such order in the *Forz St. George
Gazette ; and ' | L
- (ii) send a copy of such order duly authenti- -
cated by any officer authorised by the State Board in this «
behalf to the registering officer under the Indian Registra-
tion Act, 1908 (Central Act XVI of 1908), within the local

limits of whose jurisdiction the land to which the order .

relates is situawe .nd suchregistering officer shall register
such oiger ¢ ' o
Provided that no fec shall be payable for surch
registration and it shall not be necessary for any  officer
of the State Board to appear in nerson or by agent at the
rcgistration office in any proceeding connected with
suchregistration]. ‘

2[(6) Upon such registration, all theright, title and
interest of the donor in such land shall, notwithstanding -
anything contained in any other law for the time being in
force but subject to the provisions of scction 23, stand
transferred to, and vest in, the State Board for the
purposes of the Bhoodan Yagna.]

+ 3[(7) Wherc the Inquiry Officer passes an order undcr .
~ sab-section (a) declaring the declaration null and void,
¥ he snaf), as soon as may be, communicate a copy of such
. order .to-the Stafe Board. On the passing of such order,
“the /donation shall stand cancelled and the donor shallbe -

.-in such land as if he hal not made any declaration under
sub-sectipon:(1)-of section 16.] -1 R

~ ,by'section 4 (v) of the Tamil Nadu Bhoodan Yagna ndmer,
~ “Act, 1964 (Tamil Nadu Act 36 of 1964y, o (AmendmeLt)
2 This-sub-section_was substityted for the original sub-section. . .
-(6) by'section’4 (vi) of the Tamil Nadu Bhoodan Yagm» (Amends . -
~ ment) Aet, 1964 (Tamil Nadu Act 36 of 1964) ag"_" ',(‘f‘me“fl, '
.3 ‘This sub-section was substituted for the ‘original sub-secti

(7). by section 4 (vii) of the Tamil Nadu Bhoodan Yagna o) .
-.;'Act,";.?sfl:(l:a.pgil Nadu Act 36 1 1964), o 1 rogna (Amendment)

- f.Now the Tamil Nadu Government Gazette,

%

"deemed to continue to lave all his right, title and interest

1, This sub-section was substituted for the original sub-section ¢
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~ (8) The State Board .oy >t amy stage of the
proceedings reject the declaration of a donor on any ot
the following _g;ounds, namely :—

] _‘ (i) that the donor isincompetent to make the
g donation; = . . S B
~.(ji) that thetitle of the donoris defective;
(i) that, there are encumbsances on the landy ..
N .(iv) that there are zirrears of la:nd, revenue or r’e'n't';“‘.)
~_(v) that'the land donated i s common pasture landy’ e
cremation ‘or burial- ground, tank, pathway oi’ thrashing ~ =~ -
‘floor'; -or - o o L

' 1(9) Pending the completion of the proceedings’
under. this'section, the State Board miay, subject to such
 terms and conditions as may be agréed upon between thé"
donor and the State Board, arrange for the cultivation
of the lands donated for the Bhoodan Yagna under sub- .~

~ scction (1) of section 16 as it thinks fit.]

£

18 If aﬁy land donated for the-Bhoodan Yagna forms ﬁéftifipﬂ of
part of a holding, the State Board or the Local Committee, olding..
as the case may be, 2[may apply to the Inquiry Officerfor. .~ -

possession and the Inquiry Officer may] notwithstanding '_ i
" any provision in any other law to the contrary, partition o ]

the hold ng, demarcatethe land and effect it3 subdivision.

1 This suﬁ-section was added by section 4 (viii) of the Tamil
Nadu Bhoodan Yagna (Amendment) Act, 1964 (Tamil Nadu Act

360f1964).

" © 8'These werds were substituted for the words “may apply to the
Tahsildar or the Deputy Tahsildar, in" independent chaiy., as the
case may be, having jurisdicticn, for possession ard the Tahsilaar or
the Deputy Tahsildar, may” by section 5. of the Tamil Nadu Bhoodan-
Yagna (Amendment) Act, 1964 (Tamil Nadv Act 36 of 1964), 7

125339
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\ Grant of 19, (1) The State Board may, in the manner «pl‘-escr;ibf:d |
land by and as far as possibletaking into consideration the wishes

| B'g;?g’ of the dcnor, grent any land which has vested in it to a

. landless poor person who isable and willing to cultivate =

the land or to the Government or a local authority . for
community purposes for to a Co-operative  society or

Sarvodaya Panchayat]. and the grantee of the land shall

acquire therein such rights and liabilities and subject to
such conditfons, resirictions and limitations as may be
prescribed and the same shall have effect, any other law.

to the contrary notwithstanding :

" Provided that any political sufferer who has donated
- land under clause (8) of sub-section (1) of section 16 shall
.~ not be eligible for the grant of anyland underthis section,

* - 2{(1-A) Where any land vested in the State Board
- and situated in a Gramdan village is granted to the Sarvo-
.7 daya. Panchayat constituted for that Gramdan ' village,
" such land shall be deemed, for all purposes of this Act,
~.to be a Gramdan land vested in the Sarvodaya Panchayat
and, shall thereupon be dealt with accordingly ; and in .

take such steps forthe o
it a5 it thinks fit -

,gx,zo.ﬁ"l(l) The State Board shall prepare a list of all
nd Jands donated for purposes of ,
égé‘rfio;‘;hg’t commencement of this Act, showing therein— * S
cem::t Z 2" (a) theé area, description and other partiuclars .
:of Act.of theland, Aol L e e e
%, (b) the name and address of the donor,
e (c) the d_at_e of the donation, ‘ '
.o o . .(d) the nature of the intcrest of the don

ork;in’ the

.21 These words were inserted by section 6 () of the T#x‘n\'l N :
e ?;lt%dflnﬂ’agna (Amendment) Act, 1964 I(Tami,l Nadu Aclt 368(311; -
ik ’T bls Siib-?iection wis 'inserted by‘ :sect ion 6 i) of the fa » l k e
ED ‘,‘Bg%‘?@?eyi}gna (Amendraent) Act, 1964 ‘(T{Em” Nadu A“c’: géa(g; O
“"‘ :,, ., i:’ ‘ i . i . . . | 3 ) ;

L .

g i
T
LR

the Bhoodan Yagna, prior

. b - .
R L
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5 (e) if the land has ziready been grasted to any
- gerigm it Turuiancs o7 To2 Bhcedan Yagna the name and

z .
""‘dff_"";l’*' I e T s Y I - L “
= ; Bo5. U0 NINTD OIS ATC O3S T IS
TEID ITETIEg

 eEE ol eelie e

(here—se ol e i
. g1 o8 dams of the mumr tefermed wo m clnose o

¢ and = > OIS
8 (g) such other particulars as may be prescribed.

(2) Every list Lprcparcd under sub-section (1 1
be published in the Fort St. George Gazette.* M ’shal

s . -

, ~(3) Upon such publication, the provisions of subs
sections (2) to (8) of section 17 shall apply in respect of
land describad ia the list published uader sub-section (2)
as if such publication were a declaration in respect of that
land filed under sub-section (3) of section 16 :

S Provided that where an order is made by the Y[Inquiry

- - Officer] under sub-section (4) of section 17 confirring the
donation, such donation shall be deemd to have been
accepted with éffect from the date on which the donation
was made and for this purpose, this Act shall be deemed
to have been in force on such date. - -

- (4) Where:such lanu has been granted to any person

- i+ ghall, with effect from the date of grant, be deemed further -
to have been granted to the grantee under and in accor-
dance with the provisions of section 19. ’

I

»

s S e

. 21. The State Board shall have its own fund and may Fucds of. .
‘accépt grants, donations, gifts or loans from ‘the Central State Board.
" Government or the State Government or any local authority
. or person for all or any of the purposes of the State Board.

I
R Yogd

T 22. All. propérty, moneys, funds and all other assets Applicat‘oi!'
" received by or vesting in ‘,t'he'Statq;Boardrshall be held and °f funds. -
/applied by it subject to the provmlonsandforthe purposes. .. ©

of this'Act,

ST eée wofds &vere substituted for'the words “Tahsildar orthe . . .
L Depu{ly Tahsildar2 by section 7 cfthe Tamil Nadu Bhocdan Yagna:~ . .~ "
(Amendment) Act, 1964 (Tamil Nadu- Act 36.0f 1964). - LR

#Now, the Tamil Nadu Government Gazette.!
125-3—55A R
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Fi“"ﬁ“ 23, Every order of the *[Inquiry Officer] passed under
;e 18 sub-section (4) of scction 17 shall be final and not be'subject
~ to appeal . rrevisi n: L R

" Provided that any person whosc interests are affected
. as aresult of the donation of any land for purposes of the
- Bhoodan Yagna, whether before or after the commence-
"' "ment of this Act, may, within three months from the date
‘ of the order of the }Inquiry Officer] under sub-section (4)
of section 17, [ * * *], institute a suit in the civil =
court having jurisdiction to set aside the order of the .

... 1[Inquiry Officer] and the decision of such court shall be
~ binding on th: State Board. L e

Ez;etﬁptié;nffﬁ?; 8[24. Notwithstanding ‘anything contained m any -
r‘{ﬁ‘%ﬁ"g‘;& other law, every declaration and every grant of land made
am ""dppy.‘»%f deemed to have been made under this Act shall be'and

be deemed always to have been exempt from registration

?nd payment of stamp duty and of encumbrance certificate
it Ce.] o o S N AR A

:;\gﬁg% :rf 25. (1) The provisions of sections 16, 17 and 20 shall
© " landsin 88 far as may be apply to lands donated for Gramdan as
" .. Sarvodaya they apply to lands donated - for Bhoodan Yagna.
- panchayat, l ‘
.. (2) In any Gramdan village all Gramdan lands shal]
vest in the Sarvodaya Panchayat. | R

.~ ..(3) No act done by a Sarvodaya Panchuyat s’.hé.'ll be’
invalid on the ground mc:2!y cf the existence of any
- vacancy in or defect in the constitution of the panchayat.

s Wpfd;\\f¢re substituted for the words ** T ’ l -
- Deputy Tahsildar” by section 8(i) of the Tamil ﬁ?éﬁdﬁigéégxf
S Yagna (Amendment) Act, 1964 (Tamil Nadu Act 36 of 1964), -

* The words ' as the case may be” were omitted by secti i)

: L as e ) tion 8(ii)

of the Tamil Nadu Bhoodan Yagna % 196 i
Nady Act 36 of ) 564y ¢ gna (Amendment) Act, 1964 ‘(‘Tam‘xl
8This section was substituted for the ori ‘

9 of the Tamil Nadu Bhoodan Yagna me
Nadu Act 36 of 1964).

ginal section 24 b séctio ‘
(Amendment) Act, I%X (Tam;;

.

e % i i 05




U

958: T. N Act XV]  Bhoodan Yagna 869

26. (i) Thé'Sé.fvoday‘a'PanchaYa‘t shall have possessiot (anageiogt .

e , . ssion Management ..

f and manage all the Gramdan lands vested it of gramc'a?x S
: S v ands. =

(2) The “'Sarvovdaya‘ P‘anchayat:shall have powei';—

L (a) to arrange for the cuitivation of all lands vested
in it either by itself or by distributing them among the
residents of the Gramdan village - concerned whether
jointly or severally ; |

(b) to distribuie the produce of the lands among the
. villagers in any manner it deems fit ;

(¢) to set apart lands for- growing trees, raising
fruits and vegetables or for any other purpose which is
for the general good of the community specified in this
behalf by the State Board from time to time ;

(@ to make advances in kind or cash to the familie
of the Gramdan village to whom lands are distributed for
cultivation and recover those advances ;

(e) to carry out land improvements ;

(f) to buy and instal any machinery fot improving
cultivation ; ’ o

(g) to provide, maintain and augment irrigation
sources and facilities ; | i |
: i

(h) to undertake reclamation of waste lands 3
(i) to carry out soil conservation measures; and

(jj generally to undertake and carryout all

measures to increase agricultural productior..

~ (3) The Sarvodaya Panchayai shell have power to
ineur expenditure for allor any of the purposes mentjoned

inthis section, ,
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‘Powerto 27, (1) The State Board may, after consuliation with

makethe Government make regulations not {nconsistent with
S 0> this Act and the rules made thereunder, to provide for al}:
i matters for which provision is expedicnt for the purpose®
_h_'f,'{-Of giving effect to the provisions of this Act,

i (2) In particular, and without prejudice . to the:
.- 7 generality of the foregoing power, such regulations ‘may
. providefor— Pl e B
e (@) the procedure and the disposal of the business:.
.- "of the State Board and Local Committees ;
N (b) the remuneration and conditions of service of
- employees of the State Board, the Local Committees and
the Sarvodaya Paachayat ; 7 I
(c) the manner of constituticn of the Sarvodaya
.Panchayat, the terms of office of the members i nclud; ng
‘the Chairman of the Sarvodaya Panchayat, the powers,.
functions and duties of the Sarvodaya Panchayat, the
holding of meetings of the Sarvodaya Panchayat and the
conduct of business thereat ; | o

| (d) the payment of travelling and other allowances
. tothe chairman 1nd members of t he Sarvodaya Panchayat ;

(e) the procedure 10 ve 1Gitowe 1 by the Sarvodaya

Panchayat inrespect of financial ratters gencrally, incly-

dingthe manner in which and the restrictions aad -
R A conditions subject to which, expendfture should be
FEL - inc urredby it ; R
e (f) the form in whichthe accounts of { he Sarvodaya
Panchayat shaull be kept, the audit and publication of such
-accounts and the charges, if any,to be made for such audit;

. (g) the preparation of an annual budgct and the
reports and returns to be furnished by it 1o the State
Board and the Government :

(%) the delegation of powers and functions
| cgat] Wer ons of th
fgg;%%aya Panchayat to the chairman or any membe? .

X () the conduct and defence of Je al i
v . T '
and the manner of signj ng pleadings : gal proceedings

(/) the form and manner ;1 which contracts may

| be executed by the State Boarc
| Panchgoe® oard and the Sarvodayy
¥

(k) gencrally the conduct of the bys; *
~Sarvodaya Panchayat. ot of the business of tpe

+
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this Act to be prescribed ;

Pl et R P e
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e
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28. (1) The Governmert mav. 3] TE ko ], make Power to
rules to carry cut the purposes of this Act. - - make rules,

(2) In- particalar and without prejudice to  the
generality  of the forezoind provision, such rules may.
providefor— | :

(a) all matters expressly required or allowed by

(b) the matters [to be taken into account in

granting lands "t'o landless  poor persons, 2[co-operative
societies or.Sarvodaya Panchayats ] ; C

" (c) the form of declaration and the mannér,%%

which it shall be filed and the documents to be filed alofy -
‘withthe declaration ; R R

(d) the nature, scope and manner of enquiry,

. hearing and disposal of objections and confirmation or =
~ supersessjon of the declaration under sectien17; .

(e) the service of notices under this Act ;

4 _ {f) the payment of travelling and other allowances - N
tothe Chairmanand members of the State Board and Local”
Committees s .. o 4 SRR
(g) the procedure to be followed ty the State
‘Board inrespect of financial matters generally, including™
the manner in which, and the res&ri ctions and condjtions -
subject to which, expenditure should be incurred byit;

(%) the form in which the accounts of the State

Board shall be kept, the audit and publication of such = -
accounts and the charges, if any,to be made for suchaudit ; -

(i) the preparation of an annual budget and the

reportsandreturns to befurnished byittothe Government.

3[(3) Allrules made under this Act shall be published
in the *Fort St. George Gazette, and unless they are
expressed to come into force on a particular day, shall
come into force onthe day on which they are so publi shed.

1The words ¢¢ by notification” were omittea by section 10(i)

of the Tamil Nadu Bhoodan Yagna (Amendment) Act, 1964 (Tamil

Nadu Act 36 of 1964). |
_ 2These words were added by section 10(ii) of the Tamil Nadu
Bhoodan Yagna (Amendment) Act, 1964 (Tamil Nadu Act 36 of

- 1964).

. 3These sub-sections were substituted for the original ~nb-section

(3)by section 10(iii) of the Tamil Nadu Bhoodan Yagna (Amendment) .
- Act, 1964 (Tamil Nadu Act 36 of 1964). .

*Now the Tamil Nadu Government Gazette.
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g . (4) Bvery rule, order or notification made or i
- bythe Government under this Act shall, as soon as possible :
- after it is made cr issued; be placed on the table of both
" Houses of the Legislature, and if, before the expiry of the
_ sessiomnin which it is so placed or the next session, both
Houses agree in making any modification in any such
*. rule, order or notification or both Houses agree that the

- rule, order or notification should not be made or issued,

" the rule, order or notification shall thereafter have effect
‘onlyin such modified farm or be of no effect, asthe case -
may be, so however that any such modi ficatfon or annul-
. ment shall be without prejudice to the validity of anything
.previouslydone underthatrvt~ ordar or noti fication.] -~




378

Short title,

Validation of
donation and
grant of land.

TR M S, At

Bhoodan Yugna (Amendment) [1964 : T.N. Act 36

1ITAMIL NADU] ACT No. 36 OF 1964 2.

THE YTAMIL NADU] BHOODAN YAGNA
(AMENDMENT) ACT, 1964.

[Received the assent of the President on the 12th Novembe~
1564, first published in the Fort St, George Guzette .
on the 25th November 1964 (Agrahayana 4, 1886).]

An Act to amend the Y[ Tamil Nadu]l Bhoodan Yagna Act,
1958.

Bg it enacted by the Legislature of the 3[State of Tamil
Nadu] in the Fifteenth Year of the Republic of India as
follows :—

1. This Act may be called the }Tamil Nadu] Bhoodan
Yagna (Amendment) Act, 1964,

2-10. (The amendments made by these sections have been
incorporated in the principal Act, namely, Tamil Nadu -
Act XV of 1958). ;

11. Notwithsianding anything containcd in any judg-
ment, decree or order of any court, no donation of any
land for the Bhoodan Yagna or for Gramdan and no grant
of any such land made or deemed to have bcen made under
the principal Act, as in force immediatcly before the
commencement of this Act, shall bz deemed to be invalid:
on the ground only that the donation or the grant of land as
aforesaid was not made in accordance with any law

! These words were substituted for the word * Madras” by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
gg% 9Tamil Nadu Adaptation of Laws (Second Amendment) Ordzer,

? For Statement of Objects and Reasons, see Fort St. Geofge
Gazette Extraordinary, datved the 17th March 1964, Part IV—
Section 3, pages 50—51. &, '

8 This expression was substituted for the expression * State of
Madras ” ‘by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969,

o
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the State Board to appear in person or by agent at the
registration office in any proceeding connected with such
registration : '

Provided also that notwithstanding anything contained
in section 11 or sub-section (5) of section 17 of the principal
Act, as in force immediately before the commencement of
this Act, the right, title and intcrest of the donor in such
land shall stand transferrcd to and vest .n the State Board
or the Sarvodaya Panchayat, as the case may be, only on
registration of the copy of the order under the first proviso.

Explanation.—For the removal of doubts, it is hereby
declared that if in any case the declaration or grant of any
land donated under the principal Act has been registered
under the Indian Registration Act, 1908 (Central Act XVI
of 1908), before the commencement of this Act, the copy
of the order confirming the declaration in respect of such
land under sub-section (4) of section 17 of the prineipal
Act shall not be deemed to require registration under this
section.

p
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e

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Vovernor “on the 12th June 1992 and iy lereby published for

genergl information :—
: ACT No. 25 OF 1992,
An Act further to amend the Tamil Nadu Phoodan Yagna Act, 1958.

f3F it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Portyv-third Year of the Repullic of India as follows :—

. (1) This Act may bc called the Tamil Nadu Bhoodan Yaena (Amend- Short title and
commencement,

K | mcnt) Act, 1992 |

(It shall come into force at once.

2. In section 4 of the Tamil Nadu Bhoodan Yagna Aect, 1958 (heremnt;bet Amendment of

dl Nadi Act section 4,

AV of 1958. referred to ag the principal Act), in sub-section (1), the words “in consulta-
/ tion with Shri Acharya Vinobha Bhave or a person nominated by him in wmtlng
in this beéhalf ” shall be omltted

‘in Amendment of

3. In section 10 of the principnl Aect, in sub-section (1), the words ¢
section 10. !

wonsultation with Shri Acharya Vinobha Bhave ” shall he omitted.

{By order of the Governor)

MD. ISMAIL,,
Secretary to Governmént, Law Department,

'SR Group) V-2 Ex (355)—4a
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faent Nudu Act
Aoy USK.

The following Act of the Tamil Nadu Legislative Assembly r¢eeived the assent of
the ‘Governor on the 3rd December 2000 and is hereby published for general

information:—

ACT No. 37 OF 2000.
An Act further to amend the Tamil Nadu Bhoodan Yagna Aci, 1938,

Br it enacted by the Legislative Assembly of the State of ‘Tamil Nadu in the Fifty-first
year of the Republic of India as follows:—

1. (D This Act may be called the Tamil Nadu Bhoodan Yagna (Amendment) Act.
2000.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 2 of the Tamil Nadu Bhoodan Yagna Act, 1958 (hereinafter referred
to as the principal Act), in clause (f), for the expression “three hundred rupees”, the
expression “such sum not exceeding twenty-five thousand rupees; as may be prescribed”
shall be substituted. '

3. After section 17 of the principal Act, the following section shall be inserted,
namely:—

“17-A. Permission to exchange the donated land —Notwithstanding anything
contained in this Act, the Government may, if the circumstances so warrant, permit the
exchange of the land already donated to, and vested in, the State Board, with an
alternate land, by the donor or his legal heirs, as the case may be, in such manner as may
be prescribed, subject to the following conditions, namely:—

(a) the alternate land shall be of equivalent value;
(b) there shall be no encumbrance on the alternate land;

(c) the donor or his legal heirs shall be competent to transfer such alternate
land;

(d) there shall not be any arrear of land revenue or tax or any amount due to
the Government or other authority; - .

(e) the land already donated had not been assigned to any person or authority
under this Act.”.

4. In section 19 of the principal Act, -
(1) in sub-section (1),—

(a) after the expression “willing to cultivate the land”, the expression “or
fo a houseless poor person as house site” shall be inserted:;

(b) the following Explanation shall be added, namely:—

“Explanation.—For the purpose of this sub-section, “houseless poor person”
means a person who does not own any house or house-site and whose annual income
does not exceed such sum not exceeding twenty-five thousand rupees, as may be
preséribed.”;

RDIP) IV Fx. (881)- la

Short title and
commence-
ment.

Amendment of
section 2.

Insertion of new
section. 17-
A

Amendment of -
scction 19,
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(2) after sub-section (2). the following sub-section shall be added, namely:—

“(3) Noiwithstanding anything contained in this section, the Government
may, on the recomipiendation of the State Board, grant any land vested in that Board,

to any person or ingtitution, for any public purpose, subject to such conditions as they,
deem fit, after collgcting double the market value of such land.”.

t
|

{By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department.

Tamil
1ol
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